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CENTRAL ADMmiSTRATIVB TRIBUNAL LUCKNOW BENCH
LUCKNOW

ORIGINAL APPLICATION NO: 07  OF 2d06

THIS THE 9TH DAY OF JANUARY 2006

HON’BLE SHRI A.K. BHATNAGAR, MEMBER fJ}
HON’BLE SHm S.P. ARYA MEMBER |A)

Raj Kumar Chopra aged about 42 years, Son of late Ram Prakash 
Chopra, pnesentl}" posted as pgt, Jawahar Navodaya Vidyalaj^a, 
Bokaix), Jhai'khand.

By Advocate; Sliri Y.S. Lotbit
Applicant

VERSUS

1. Navodaya Vidyalaya Samiti,
A-28, Kailash Colony, New Delhi 
Through it’s Commissioner.

2.. Deputy Director, Navodaya Vidyalaya Samiti, 
Lucknow Region, Lucknow.
Principal, Jawahar Navodaya Vidyalaya BaHa, 
Rae BareM.

3.

Respondents
BY Advocate: Shii Anurag Siivastava for Shii Anil Kumai'.

ORDERfORALI 

BY HON>BLE SHRI A.K. BHTKAGAR MEMBERfJ)

Counsel for the respondents states that the O.A. is not
I

maintainable here in this bench.

2, Heard counsel for the parties.

3. The applicant while working as PGT in Jawahar Navodaya 

Vidyalaya, BaUa, Rae Bareli was ti-ansferred to Shillong. The same 

was challenged in this Court. By order-dated 19.03.2004, in O.A. 

470/2000, the Competent Authority was directed to dispose of the 

representation sympathetically. It was provided in tlie order that 

rcgaidicig salary for the period, the applicant could not join, at 

Shillong shall be dealt with, by the respondents in accordance witli 

rules. Counsel for tl^ applicant states that tlie matter of the
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salary for the period has not yet been decided though, the 

representation to respondent No. 1 has ah êady been moved on 

October 2004 and reminder has aircady been sent on 21®̂  April 

2005.

4. The applicant no doubt was given the liberty to approach 

this Tribunal again if Ms grievance persisted even after this 

disposal of the O.A. Since tlie salaiy has not been paid to the 

applicant for the period between his transfer fix)m Rae Bareli and 

his joining at new place Bokaro, he lias filed this O.A, The 

representation has been made to respondent No. 1 and the 

apphcant is posted at Bokaix), this Tribunal has no juiisdiction to 

adjudicate the O.A. Accoixiingly, we are of the opinion that the 
*

O.A. may be filed before the Principal Bench having the 

juiisdiction. The second copy of the O.A, may be returned to the 

applicant for taking such steps, as this advised.

S.P. ARYA A.K. BHATNAGR
MEMBER(A) ;MEMBER(J)

V.


